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Shri Pattiam G * fd w :
Shri Jyetirmejr Bam:
Shri XL M. Abraham:
Shri Vlahwanaiha Menon:
Slut K. Anlrndhan:
Shrimati Suseela Oopalan:

Will the Minister of Commerce be 
pleased to state:

(a) whether cotton position in the 
country has improved;

(b) if so, how it compares with tha* 
of 1985; and

(c) whether instructions have been 
issued to all textile mills not to close 
on Saturday!!?

The Minister of Commerce (Shri 
Dineah Singh): (a) No, Sir. Becaose 
of the installation of additional spin­
ning capacity, the gap between de­
mand and supp'y has increased.

(b) The general expectation is that 
the crop this year will not be better 
than the crop in 1965-66.

(c) The answer is in the negative. 
Oottan Requirement during 1967-fiR

•333. Shri s. S. Kothari: W»U the
Minister of Commerce be pleased to 
state:

(a) whether it is a fact that ade­
quate quantity of cotton would not be 
available for meeting the needs of tho 
cotton mill industry during 1967-68;

<b) if so, the estimated shortfall; 
and

(c) how Government propose to 
make it good?

The Minister at Commerce (Shri 
Dinesh singh): (a) and (b). The
hon’ble Member is presumably refer­
ring to the current cotton season (Sep­
tember, 1966—August, 1987). In this 
season, the shortfall in the available 
Supplies o f cotton is estimated at about 
1*1 million bales.

(c) This shortfall is proposed to be 
mat by a reduction in the mill con­
sumption of cotton through reduced

machine activity and by importing, to 
the extent possible, addition'll, quanti­
ties of foreign cotton.
Requisitioning of Cotton Stocks by 

Textile Commissioner
*336. Shri Indulal Tajnifc: Will the 

Minister of Commerce be pleased to 
state:

(a) whether the cotton stocks 
requisitioned by the Textile Commis­
sioner are likely to prove totally in­
adequate to run the textile mills dur­
ing the ensuing months;

(b) whether the present owners of 
the cotton stocks are unwilling to sell 
them to the mills at the celling prices 
fixed by Government at present; and

(c) whether Government arc con­
sidering the upward revision of the 
cotton prices in view of the failure of 
the last monsoon with a view to giv­
ing relief to the farmers and to avoid 
the closure of many mills?

The Minister of Commerce (Shri 
Dinesh Singh): (a) It was not the in­
tention that the Textile Commissioner 
should requisition the entire cotton 
crop for supply to all the textile mills 
during the ensuing months. However, 
the Textile Commissioner did requisi­
tion some stocks of cotton at the speci-. 
fic request of mills who were faced 
with serious difficulty in procuring sup­
plies of cotton at appropriate ceiling 
prices. He is continuing to do so.

(b) According to Government’s in­
formation, during the months of 
December and part of January, cotton 
was mostly available to the mills 
from the market around the ceiling 
priccs fixed by Government and it 
was only from the second half of 
January that prices are reported to 
have started rising and have been 
consistently ruling above those ceil­
ings except for Bengal Deshl Cotton.

(c) There is no proposal to raise the 
price of cotton further.

Shri S. M. Banerjee: I want to
know whether the hon. Minister is 
aware that this artificial shortage of 
cotton is mainly due to the fact that
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big business house* like Birlas, Ruias 
and others are cornering the whole 
thing and the entire cotton is conceiv- 
trated in their hands. What steps does 
Government contemplate to take to 
requisition all those stocks, or rather 
to raid those godowns where cotton 
bales are lying, and because of which 
other small units are suffering?

Shri Dinesh Singh: I haive had
the benefit of discussing this matter 
with the hon. Member and with some 
other hon. Members. It was pointed 
out that cotton was stocked by some 
big mills and their owners. I had re­
quested the hon. Members that if I 
could have some particulars of it, we 
shall make very endeavour to requisi­
tion them and to see that the rules at 
the moment of not stocking more than 
two months’ supply are rigidly en­
forced.

Shri S. M. Banerjee: The hon.
Minister is aware that as a result of 
the threats given by the employers, 
there was a sudden block closure of 
textile mills for 15 days which was 
ultimately staggered to 1 day, that is, 
every Saturday, a week. Now, I 
would like to know whether the Gov­
ernment is aware that all the trade 
unions in the country, the INTUC, the 
AITUC, the Hind Mazdoor Sabha, the 
Hind Mazdoor Panchayat and other 
sections representing textile workers 
are opposed to any further forced 
closure and, if so, what is the reac­
tion of the Government, whether they 
are going to continue this closure even 
at the cost of misery of lakhs of tex­
tile workers or they want to disconti­
nue the closure.

Shift DineSfa Singh: I am fully
aware of the hardships being faced by 
labour in these compulsory closures. 
Actually, we are short of cotton and, 
as such, this shortage and the conse­
quent hardships will have to be shared 
by all sections of the community. I 
have already introduced a Bill and I 
am awaiting an opportunity to discuss 
it In this House when 1 sha’ l be able 
to give the exact proposals of the 
Government which, I -hope, will pro­

vide scone facilities to the workers, not 
as much as we may have wanted but 
still, I hope, the hon. Member will be 
satisfied.

Shri S. SL Banerjee: My ques­
tion was that this was done for IS 
days, and 14 days are over. I wanted 
to know from the hon. Minister, when 
enough sacrifice has been made by 
the workers for these 15 days, why 
another sacrifice is needed only be­
cause of these employers, at the cost 
of the misery of these workers.

Shri Dinesh Singh; As I said,
the Bill will be before the House and 
the hon. Member will have an oppor­
tunity to consider my proposals.

Shri Umanath: The Minister has
admitted that the expectations of cot­
ton crop in the coming season are 
much lower than what were actually 
anticipated. Speculation is one of the 
things by which situations are aggra­
vated. This is going on for a long 
time. I would like to know whether 
the Government has got any proposal 
to ban forward trading in cotton which 
they did in the earlier part the Emer­
gency for 8 months and then relaxed 
it. When the situation is very critical 
affecting the lives of millions of wor­
kers, 1 want to know whether the 
Government has got any proposal to 
ban forward trading and, if the Gov­
ernment has no such proposal, I 
would like to know the reasons for 
not banning it.

Shri Dinesh Singh: We are consi­
dering this matter which the hon. 
Member has mentioned. I would' like 
to assure him and the House -that 
all these measures which lead to the 
scarcity in cotton will be fully gone 
into. So far as I recol'ect, the specu­
lative buying and selling of cotton is 
already restricted and that there is a 
fixed time for buying in advance. We 
shall certainly consider that matter.

Shri C. K. Chakrapani: I want
to know whether it is a fact that there 
was export of cotton during 1966 and 
1960 despite the tact that there waa an
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•rate shortage of cotton in the coun­
try and, if 30, the reasons for the 
same.

Shri Dlnesh Singh: We have ex­
ported some cotton and we have also 
imported some cotton. There are 
various varieties of cotton and some 
vareity we find easy to export and 
import some other variety in its place 
which is more useful for our purposes 
here.

Shri P. Gopalam: May I know whe- 
thar the attention of the Government 
is drawn to the overstock of cotton 111 
certain mills and, if so. what measures 
have the Government taken to recovor 
them from distribution?

Shri Dlnesh Singh' The over­
stocking of cotton with cotton mills 
is illegal. If I have some information 
from the hon. Member, we shall cer­
tainly requisition them and punish the 
people concerned.

Shtt Jyottamoy Basil: What is
the cotton stock position and how does 
it compare with that of the previous 
three years? Have we got any pro­
posal to import cotton from abroad?

Shri Dinesh Singh: I shall be
very glad to send a copy of the esti­
mate of cotton for this year to the hon. 
Member. We have already imported 
3 lakh bales of cotton and before June 
we propose to import another 5 lakh 
bales of cotton.

Shri Jyotirmoy B u s: From which 
country?

Mr. Speaker: Mr. Abraham:

Shri K. M. Abraham: Since forward 
trading of cotton has enable^ a large 
number of speculators to corner huge 
stocks of cotton and create an artifi­
cial scarcity, will the Government take 
steps to ban forward trading of cotton 
as a measure to overcome the recent 
crisis?

Shri Dinesh Singb: I have already 
answered that

Shri V. V. Mcdm: In view 01 the 
fact that the workers are being com­
pelled to forgo half their wages one 
day in a week, without any fault of 
their own, may I know whether the 
Government will consider the payment 
of full day’s wages to the workers 
when they are laid off?

Shri Dinesh Singh: When the Bill 
is considered, the hon. Member will 
have an opportunity to discuss this 
matter.

Shri Umanath: The question is
there; he can reply straightaway. Bill 
is a different thing.

Shrimati Suseela Gopalan: The
cotton crisis is becoming almost per­
petual in this country and Govern­
ment have failed to rationalise the 
supply of cotton despite repeated 
warnings. May I know whether Gov­
ernment wiM introduce full State 
trading of cotton to ensure adequate 
supply of cotton to all the textile 
mills?

Shri Dinesh Singh: As far as the
question of cotton is concerned, as I 
have mentioned, the main difficulty is 
that we are short of cotton; because 
of drought and other conditions, the 
expected crop has failed and we are 
really short of cotton. So far as dis­
tribution is concerned, I have already 
mentioned the measures that Govern­
ment have in view and are imple­
menting—requisitioning and supplying 
at a ceiling.

Shri S. S. Kothari: Could we link
up the foreign exchange earned by 
mills with the exchange made avail­
able to them to import cotton, so that 
they could be encouraged'to earn their 
own exchange? Could we consider 
some such incentive scheme?

Shri Dinesh Singh: We had a simi­
lar incentive scheme and I do not 
think that we did very well. If the 
industry is willing to export and really 
earn foreign exchange, I am wfl’ing 
to consider this.
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Shri N. Dandeker: It it not a tact 
that the textile industry and tbe wor­
kers and the cotton trade and cotton 
growers have all been caught in a 
vicious circle of Government’s making 
by control prices which have no rela­
tionship one to the other? Textile 
control prices and cotton control 
prices—these two—do not tally with 
the result that we have got into a 
state of utter confusion? Secondly, 
therefore, when are Government going 
to rethink the whole of their policy of 
controls in relation to textile cotton 
arvl things of that kind?

Shri Dinesh Singh: No, Sir. 1 am 
sorry I cannot agree with the views 
of the hon. Member. Fixing of price 
of cloth to be supplied to an average 
citizen was necessary because 
the prices were rising very high, and 
as it is, we have a sector of decon­
trolled cloth where the prices are fairly 
high. It is necessary for us to main­
tain this control, so that, ail average 
man can buy cloth at reasonable price. 
If we control the price of cotton, we 
have to control the price of cloth and 
ur-e versa. On the other hand, I would 
say that these controls have worked 
very well.

Shri K. N. Pandey: Is it a fact that
the cotton requisitioned is not of a
good quality and, therefor**, there is a 
reluctance on the part of the emplo­
yers to purchase cotton from the re­
quisitioned stock?

Shri Dinesh Singh: What we re­
quisition is whatever is available here. 
We do not requisition good or bad, like 
that. Whatever is available, we re­
quisition.
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Shri S. R. Damani: May I know whe­
ther a large quantity of cotton is being 
held up at the producing centres, and 
if so, the quantity distributed and the 
action that will be taken to release it 
to the industry?

Shri Dinesh Singh: I shall be very 
glad if the hon. Member would give 
me specific information on the subject.

Shri S. Kundu: On a point of order. 
We seek the inervention of the 
Speaker to elicit a correct and precise 
answer to our questions. A question 
put by my hon. friend here was whe­
ther in view ° f the crisis in cotton 
trade that is faced by the texti’ e mills, 
the hon. Minister is going to rationlise 
the cotton trade and is going to intro­
duce State trading in cotton. No speci­
fic answer had been given to this ques­
tion and the question was evaded. I 
seek your protection and help to get 
a precise answer to this.
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Mr. Speaker: Shri P. G. Sen

Prof. R. K. Amin; You may look 
towards this side also.

Mr. Speaker: Shri N. Dandekar was 
from the hon. Member’s side. Shri
S. S. Kothari was also from his side, 
and so was Shri Hukam Chand 
Kachhavaiya. I resent this kind of re­
mark . These three Members were all 
from the hon. Member’s side. If any 
hon. Member wants to put a question 
let him stand. I shall not be able to 
ca’l everyone of the Members who 
stand up: I shall be able to call only 
two or three of them. I do see every 
Member who stands up but I canned 
call everybody who has been standing. 
So, let not such remarks be passed. If 
they want to stand, let them stand;
I do not mind it. but let them not 
pass such remarks.

Shri P. G. Sen: May I know whe­
ther the import of cotton from the 
UAR and the Sudan are under contem- 
p'ation in exchange for other commo­
dities that those countries require from 
India?

Shri Dinesh Sinffh: Yes, we are pro­
posing to import 1,70,000 bales from 
the UAR ana 1 lakh bales from the 
Sudan under the present arrangement. 
W e are also exploring the possibility 
of importing even more cotton from 
these countries.
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Mr. Speaker: Order, Order. I have 
called Shri Manubhai Patel.

Shri Manubhai Patel: Due to price
control and movement ban, so many 
cotton ba’es which are already sold arc 
not lifted by the mills. Out of 7 lakh 
cotton bales sold in Gujarat, only
2,35,000 bales are allowed to be lifted. 
Will Government allow these 5 lakh 
bales which are already sold to be lif­
ted the earliest possible time before 
the monsoon?

Shri Dlnesh Singh: Certainly if
cotton has been purchased and if it is 
within the two-month restriction, the 
mills will certainly be a'lowed to move 
It.

Import Of Sulphur through 8 .T.C.

*384. Shri Madha LUnaye: Will the 
Minister at Commerce be pleued to
state:

(a) whether Government's attention 
has been drawn to the criticism of the 
contract entered into by the State 
Trading Corporation with an American 
Arm without any status and standing 
in the credit and banking circles in 
U.S.A. for the supply of over 3 lakh 
tons of sulphur; and

(b) if so, the nature of the criticism 
and the action taken against the U.S. 
firm and officials of the State Trading 
Corporation?

The Minister of Commerce (Shri 
Dlnesh Singh): (a) Yes, Sir.

fb) A statement is placed on the 
Table of the House.

S t a t e m e n t

The criticism1 mainly related to non- 
frectification of contract and the 
losses alleged to have arisen out of it. 
The State Trading Corporation can­
celled the contract as soon as it found 
tr>at the party was not in a position 
to fulfil the contract. A negotiated 
settlement has been reached by STC 
with the fiirm by which the firm has 
agreed to pay Rs. 75,000 which would 
adequately cover the expenditure in­
curred by STC on account of this deal. 
No further action is, therefore, consi­
dered necessary

*ft fw rt  : fllTO •HifKJJ Mtffft
*rft ftroraw jr fa  *rnrt

«ft ar? *rirt i 3ft
%«pt m  spttt jf«rr «?r s t o t  w t  

f  at *?t wt^t *^r *t 1 3*r 
'TT fiT^r W5T ir «PTBt *?«T tft fc 
Wtr JTTn «n*TTT *Rft n' 5r̂  37TT
fr  ^  Pppt % «m>T <T»n̂  «r 1 «r? t  
21 vt +i«S«<i  ̂ ir T?r j
apr *f sr f̂ «rr:

“vicious attacks, baseless and 
wanton allegations, wild allega­
tions".




